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MEA/ORDER

PER BENCH:

These seven appeals filed by the assessee are directed against the
common order dated 29.11.2023 passed by the Id. Commissioner of
Income Tax (Appeals) 18, Chennai for the assessment years 2012-13,

2013-14, 2014-15, 2015-16, 2016-17, 2017-18 and 2018-19.

2. Since issue raised in all the appeals are similar based on the same

identical facts, with the consent of the both the parties, we proceed to
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hear all the appeals together and for convenience pass consolidated

order.

3. First, we shall take up appeal in I.T.A. No. 182/Chny/2024 for AY

2012-13.

4. In brief, the facts are that the assessee was searched on
20.07.2017 and accordingly, the assessment was completed under
section 143(3) r.w.s. 153A of the Income Tax Act, 1961 [“Act” in short]
determining the total income at %.2,13,40,914/- vide order dated
25.08.2021. Aggrieved by the order of the Assessing Officer, the
assessee preferred an appeal before the Id. CIT(A). The Id. CIT(A)
proceeded exparte of the assessee as there was no response from the

assessee against the notices issued.

5. Before us, the Id. AR Shri R. Viswanathan, F.C.A. submits that the
assessee was involved in a family dispute as initiated by his spouse and
son and suffered imprisonment for three months on Contempt as ordered
by the Hon’ble Supreme Court, due to which, the assessee could not
represent his case before the Id. CIT(A). Further, he submits that the

assessee is ready with all the details and prayed that if this Tribunal



3 LTA. No.182-188/Chrny/24

afford one more opportunity to the assessee to prosecute his case before

the Id. CIT(A).

6. The Id. DR Shri R. Clement Ramesh Kumar, CIT did not dispute the

same.

7. Having heard both the parties and on perusal of the impugned
order, we note that the Id. CIT(A) issued notice through e-mail, as there
was no response to the same, another notice was affixed on the last
address shown by the assessee, against which, there was also no
response from the assessee. Since the Id. AR undertaken that the
assessee is ready to prosecute his case and prayed to afford an
opportunity, taking into such circumstances of the facts, we deem it
proper to remand the matter back to the file of the Id. CIT(A) for fresh
adjudication. The assessee is at liberty to file evidences, if any, in support
his claim. Thus, the ground raised by the assessee is allowed for

statistical purposes.

8. Since the identical issue raised by the assessee in the appeals in
ITA Nos. 183, 184, 185, 186, 187 and 188/Chny/2024 for the AYs 2013-
14 to 2018-19 in similar facts and circumstances, the decision taken in

ITA No. 182/Chny/2024 for the assessment year 2012-13 is equally
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applicable to the above appeals filed by the assessee for assessment

years 2013-14 to 2018-19 as well.

9. In the result, all the appeals filed by the assessee are allowed for
statistical purposes.

Order pronounced on 14" June, 2024 at Chennai.
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